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Hon'ble 3tJstice, Sh. S.K. Uhaon, Uice Chairman (3)

Hon'ble Shi S.R. Adige, Member (a)

fls.Asha fladan,Proxy counsel for
Sh. Sanjeeu Madan, Counsel.

For t he respondents .. Sh. R.S. Aggarual, Counsel.

For the applicant

3 UQGEHENT (Oral)

Heart! the learned counsel for the parties,

The authorities concerned shall consider the application

made by the petitioner uhereby he sought a transfer to the

Income-tax Department on merits and in accordance u ith lau

and in the light of the observations made by the Hon'ble

>
Tribunals in OA No. 1906/89 decided' on , 1-7L11.89. The

concerned shall act e jpeditiously «

Uith these directions, the application is disposed of.
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